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JUDGME wr 

K.PACH1RA,V1ECHIR*Ns In this application, a !nter of the Indian 

Police Service, who is the petitioner in this case prays, for 

a direction to the opposite parties to fix the scale of pay 

etc, deeming the petitioner to be a recruit of the year 

1974 and 75 and/or 1 97677; and for a further direction to.  

the opposite parties to include the applicant in the select 

list prepared for the years 1974-75 and 1975-76.. 

2. 	 Shorn of unnecessary details it would suf ice 

to say that the, petitioner Ms made the aforesaid  prayer  which 

we cannot entertain, because the cause of action relates to 

the years 1974.45 and 1975-76. Law is well settled that we 

cannot take cogniance of any cause of action which is said 
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to have occurred prior to 1.11,1982. That apart, the case 

forming subjoct matter of ciginal Application No. 215 of 91 
having been disposed of, further question of allowing the 

prayer of the petitioner in this case does not arise. Theref 

the case is accordingly disposed of after hearing r.M.R.nda 

learned counsel for the petitioner, Mr.K.CaMohanty, learned 

Government Advocate for the State of Qissa and Mr.khaya 

Kumar Mishra, learned Standing Counsel appearing fod the 

Central Government, No costs, 
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